
 

 

 

 

 

 

 

 

The Tripura Legislative Assembly Secretariat 

(Recruitment and Condition of Service) Rules, 1972. 

(As Amended upto 12th July, 2019) 

 

 

 

 

 

 

 

 

 

 



 

 

 

 

 

 

 



I

/

1

J

1\0. 8/.
'f .Re}!iSlered No, A - 3

I'RTPUR.A

Published<hy Authority

EXTRAORQI.NARY, J~SU E

Agarta/a, Monda», June 12,_ i972-4..D.-::-JY{iist/?(1 22, 1894 s.e..
. . .- '--' - .. ' ----.-

Go\'ernment ofTripura
PnrlianlentaryAffalrs DeparFn;chL

No. F. lC3i-PA/72(I1). Dat~d.Agahala, the 27th May, 1972.

NOTIFICATION
," • " ,: ;:;:1: 1 ', i; ~

In exercise of the powers c?n(err~d by clause (3) of article 187 of the
Constitution or Ind ia, the Governor' of Tripura, ;!rtcr ci;/1Sultation with the
Speaker or the Iripuru legislative Assemhly has been pleased to make the
following rules for'regolating the rec,uitment and cO""ilions of servic" of pet;,
SOns appointed to sccretarialstatr.ofthe TripuraLeg;SIative Assembly" .

THE TR1PURA LEGISLATIVE ASSEMBLYSECRETARfAT (REGRUlT_.
MENT AND 'CONDfTIONS OF SERVICE) Ii.ULES, 1972.

l. These rll/esmay be ~allcdihe;rriptlra,.Legislative
Assembly Secretariat (Recruitrn~nt and Conditions of

,-, ',;Service) Rule:'), 1972.
Short Tiiic .:

2. In these Rules, unlc?s the <i0nte)\tothcq\'i~e reqlJires,-
(a) "Constitution" means thcConstitiJtiollOflhdia ;

(b) \ fDepuUiliotl" mea ns lilt: 1~.riporarYI6an of the' sor-
vices of an ollic.:cr in the Senetariat io Hli

y
office

other than the Sccrctariator of an ofticcr in any
stIch otncc to the Secrct<trl~lt ;

Definition.

(c) "Finance Department" means rhe Finailce Depart.
ment ()/' the Goyernment of Trirura ;



(i) "Secretariat"'meanstile :rripura Legislative Asscrn-r.-,,::: _:-::'-', ,r,. ,;

bly Secretariat;
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(d) . Hot!cer" means a person appointed to, or borne on
the cadre of. the secretariat staff of _the Tripura
Legislative Assembly;

.]"l{i·:;,~;

"~~l~~~~!-.~~;;,

"

(c) "Officer of Class J, Class 11, Class J 11 or Class iV"
meaqs an officer holdingapps( i~ ;Cl?s~T, Class 11,
ClHS~ HI or Class IV as 'speCifled in the Schedule;

if) "roBt" means it post in me :')ccrctariat and 11 post
shall be deemed [0 be a post ill Class I, Class II, Class
III or Class IV, according as such post is specified

;, in Class I, ClassLl, Class 111 or Class IV, as the case
may be, in the Schedule;

-';(gf: ,~'pr~~cribed';/mcal1s;;: 'p~~i6rlbeJ
under these rules ''''''''

'i i, ,: .: :",i .:". ';,;. " !; ;-,~_.'; ~,

(h) •...•..-'Secretary" means the- Sec'retary. or the .Tripu ru Legis-
lative Assembly Secretariat;

(j) "Speaker" means the Speaker of' tile Tr ipura Legis-
lative Assembly; and

(k) "State Government" means the Government or
.Tripura,

Separate and
J ndcpeudent
Secretariat,

3. Subject to the provisiom; of these rules, the, Tripura:
Legislative Assembly shall have a separate Secretariat under
the Administrative and financial control of" the Speaker.

4. There shall be in, the Secretariatj.
(a)

Strength and
Composition
of the Secre-
tariat '

such categories of posts and suchllumbcr.QI'pps!sin
each category as exist at the comll1enCeJ~cnLorlhesc.
rules ; arid

(b) such additional posts in the. categories referred toin
clause (a), and such additional categories and 1111111-

ber of posts therein. as the Spca kef may, from lime
to time sanction after consultation with the.

Methods of

Finance DCPilrlillcnl.

S. (1) Recruitment to a post or Class or posts may be
made by anyone of the following methods, narnelv :_

(a) by promotion from among officers employed ill the
Secretariat;

Rccr ut ruent ,
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by transfer or deputation of a person or persons
sc: ving outside the Secretariat in connecuon with
the affairs of the State of Tripura or of any other
State or of the Union;
by direct recruitment.

(b)

(c)

(2) The Speaker may, by order, from time to time:

(a) specify the method or meth~ds by which a post
or class of posts may be filled;

(b) determine th e pr,)portion of vacancies to be filled
by each method: and

(c) in case of recruitment by promotion, specify the
class ' of' officers who, and the conditioris subject to
which t hcy , shall be eligible for such promotion,

6, The qualifications for recruitment to any P05t or class
of posts shall be such as the Speaker may, from time to time,
by general or special order specify.

7. (I) An appointment to the post of Secrct:1ry or any
other post in Class I shall be made by (he Governoriu COl1-
sull~ltjon with the Speaker.

2) All appointments lathe posts other thiln P0StS in
Class I in the SecretnriMshall be made by the Speaker,

Provided that the Speaker may, by general or special
order, delegate (,0 the Secretary Or .an)' other officer his
power to make appointments to any post 01' class of posts
other than posts in Class I ) specified in such order.

~\. Every persons appointed to,(1 perillanent post by
direct recruitment, with a view to his eventual subshntive
appointment to that post, shall be: on prob ition fora period
of two years:

Provideo that the Speaker or the Secrcctaryor any other
officer to whom power is delegated under rule '7, may, by
order, extend or reduce the period ofprob~ltion ill the case
of .my person ~ippointed by him or any officer subordinn(e
to him to any post specified in such order,

'), (I) The Speaker may, after consUltulioli with (he
Finance Department, make orders regrlrding the pay~
PClIsion and other conditions of service of the ofilccr-; :

3

Qua litication
for Recruitment,

ApPointiJ1g
Authority,

Pay ilfld (Hll('j'
l'()nt/iliolls or
service,
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Supi;rintl:f1dencc
ilnd dj,ciplinary
CI)Il I rol.

Penalties.

Provided that the scale of, pay. pension and other
cOllditlons of service of the officers shall not be lower than

t hose admissible or applicable, as the Case may be, to the
oHi ~.;rs in corresponding posts in the Secretarj,ri or the
State Government.

(2) Until orders are ll1:t(1cqnticr sub-section (1), the
pay, pension and other conditions. of service of' [he officers
shall GontinlJc to be governed by the rules Or orders as in
force at the commencement of these rules.

(3) III all matters regulating the COl~ui[jons of service of
the ofticers of the :::;et.-rctaf la! for which no provision or insu-
ffici(~llt provision has been made in the order made lIJHlcl- these
rules, the otllcers shall be govcrllcdby such orders as arc

arplieabl<: 10 the o(J/ccrs in corresponding posts in the Secre-
tarillt of the State G9vcnlrn~llt,subjecCto SUch modifications,
Vari{ltiolls, or cXc:tptions in Such orders as the Speaker may,
after consulta tion with the Iiinance Departmcn t, ,by order,
frolT; time tq time specify,

EXplanation :-For the PUt poses of this section, if any
question <Jrises as to which post in the' SccrC:tariat of the
State Government corresponds to which, particular post in
the Secretariat, the decision of the Speaker. after consultatiolJ
Wito the Finance, Department, shall be Iina],

10. The Onlcer~; shall be subject to the :~lIPcrilHendcnc(;'
and disciplinary control of !he,Spc-aker::

Provided t!JM tile Speaker may, by gener.t! or special
order, delegate to the Secretary OranY,otller.0fficer_ any or
his powers in thil>regar<i.

11. The fol!o\ving penalties may, for gdbd <1I1d sufficient
reasons, be imposed on an officer namely :_~

i) Censu;e;

ii) Witbholdingof increments orpromotioll ;

jji) Recovery from pay of the WilOl'::or part or any
p;;:clIniary Joss caused to the State by negligence
or breach of orders; .

iv: Reduction to il lower grnde or POSt or to it lower
tim<:-scar(~ or (0 a lOWer s(age ill a time-scale:

L
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v) Compulsory retirement,

vi) Removal from service in theSecretarint which
shall not be a disqualification for future employ- ..
rnent under the Secretariat or the Government.

vii) Dismissal from service in the Secretariat which
shall ordinarily be a disqualification for future
employment under the Secretariat or the
Government;

Explanation :-The following shall not amount to a
penalty within the meaning of this rule :_

jl Withholding of increments of an (lfHcer forfililure
to pass a departmental examination inaccnrdal1Cl~
with the rules Or orders governing the post or the
terms of his appointment;

ii) Stoppage of an officer at the efficiency bar ,in
the time-scale on the ground of hislJnfitness to
cross the bar ;

iii) Non-promotion whether in a substantiVe or ofllcl-

(Hing cllpaclty of ail officer, af'tet CbtlSlderatlorl
of his case, to a grade. or post for, promotion.' to
which he is eligible;

iv) Reversion to a lower grade or post of an officer
otllciating in a higher grade orpost all the ground
that he is cow;idered, after trial, to be UilsUltable
for such higher grade or postor on administrative
grounds unconnected with his conduct :"

V) Reversion to his permanent grade arrostof an
officer appointed on proQation to anothergradc-or
post during or at the end or the period of proba-
tion in accord;lncc with the termso!' his appoint-
ment or orders governing probation;.

vi) Replacement of the service$ of r.an officer under
deputation at the disposal of the ;\utilori(v which
had lc n t his services; .

vii: Compulsu["y f<:tircmerH or an officer in accordance
with the provisions relat.ing to his superannuatioll
01' retiremellt \

viii) Terrninurion of tile services :_

5
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(a) of an officer appointed on probation dlii::;'ig
Or at the end of the period or probalioll, in
accordance with (be terms of his arpointment
or orders governing prOb;~l!On ; or

(b) of a temporary officer in accordance
the rules applicCible to him; or

(c) or an officer elllployed under all

in accordance with the terms of
ment.

Punishing
authority.

Procedure

~forc pUnis,h.
mcnt,

Suo;pcmion
Juring Jnquiry.

Appeal.

12. Subject to t lie provisions of article 3]1
ritution, the Speaker shull haw the power to jmpose

of toe penalties specified in section 11 on any omcer ..

Provided that the Speaker may, by general or special
order, delegate to the SeCrctilry or any other officer tbe
power to impose any of the said penalties on any
other than an officer of class L

lJ. Without prejudice to the provisions
~t:rYantg (inquiries) Act, 1850,

officer any of the pC~laltil:s specified in cluusc-, (iv) 10

of rule 11 shal! be passed except uftcr an inquiry held, as far
as may he, in such manner as may be rrcscribed.

14. If havillg regard to the nature or the Charges
the circumstances in any Case, the puni.'ihing authority refe-
rred to in rule 12. which initiale, any disciplinary proceed-
ings, is satisfled that it is necessary or desirable [0 place
under Sttspen,iol1 the ofilcer against Whom such proceeding
is IJcnding, the said authority rnay pass an ortler placing him
under suspension or take such action with rcg;lrd to his
suSPension as may be prescribed.

15. ;I I Every officer shall have a right lo appeaJ to the
Speaker against any order passed origin:t1ly or OIl appcul by

the Secretary irnposin!i or confirming ally pcnalty spccjjied
in section J 1 ;

Provided that .•vhcre an order is passed origin~illy by
:ll1V auttlority subordinate (0 the Secretal'y, all appeal against
such order sh a ll first lie [0 the Secretary.

----: -C-~~~_<."7C-~". ~'~
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(2) The orders of the Speaker, whether passca originally
Or on appeal, shall be final :

Provided/hat the Speaker may, of his OWn motion
Or On application, revise Or rescind any orders passed by
him under this section.

(3) The period within which an appear may be SUbmitted,
the authority to which an appeal ngainst an order nr Sllspefl-
Riol1 ll)ay be ~lJbllljttcd. and all matters incidental [herelo
shaH be such as may be prescribed.

16, (!) The budget estimates of the Secretarial shall be

prepared by the Secretariat and sent to the Finance Depart_
rnent which shall normally accept the estimates without any
change.

"BUdget lOst!
mates.

(2) In Cll.'e. the Finance Department is unable to accept

any of the proposals (onlaincd III the bUdget c;;timutes and
the l1lai.(cr cannot he resolved bCfWCc'n the Secrttarinf Hod

i1i{~ Finallce Dcpal'tlncllt, it ."hnll be plilc{~d befbre a 1l1eeting
betcen the Speaker and the rvlilli~ter of Finance.

(.3) Ii'tbe matter s!.ill remains U1l!'c.'lolvcci, it shall be
placed before a meeting of the Chief minister. the Speaker
and the Minister of Finance and decision arrived at Such
meeting shall be finaf.

17. The Speaker shall have full financial powers rn
respect of the Secretariat within thr: bUdget granisol the
Secretariat:

FilJ(lIl,;ial jlO-
Wel~.

Provided that the Speaker may by general or special
<JfJcr clclcgate to tlJe SCcrctarYor any other officer any of his
powers in tilis regard:

Provided further til:l( ',uch lillf\1idul PU\':l:I~ as arc

Vested in a Secrclary tn the Stelle GoVernllH:llt I-,hall be
dCGlllCd to have been delegated by the Speaker to the Secre ..
tary in rC~p(,Cl of the SccrcLlfiilt.

,,".~- -.~----- -~--.--~-~~:::,...,..."':;::-:,7.~~~";~ ..~.:.;. ._~
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Authentication
of orders and
isvue of Finan-

cia I sanctiuns.

'sittt state

(jnv~rnrJ1ent etc.

Residuary
Power»,

interpretation.

l\q1'Cul,mrJ

Saving.

1 1," r··',.·_:~·
(\) Orders of the Governor or Bpeaker retanng to1s.

the Tripura Legislative Assembly and orders of the Speaker
relating to the Secretariat may, if necessary, be authenticated

by the Secretary and issued or published by hi111 in such
manner as the Speaker may, by general 01' special order, Ircm
time to time s pe cif'y ,

\ 2) ;\1\ financial sanctions .rclnting to the, Secretariat
shall be issued by the Secretary or by any other officer or
the Secretariat to whom any such power ig delegated by him.

19. All cor respo ndcuccwlth the Departments 01' the
Government and other outside authorities shalt be carried
OIl by the Secretary or other officers with \he concerned
Dcpartmcn1.s or authorities directly.

2U. Subject to the provisions of nile 9,
specifically provided for in these rules, whether incidental " r
ancilliary to the pro(lisionsof these rules or otherwise, shall
be regulated ill accordance with such orders a, the Speaker
may. fr orn time to time, make,

21. Ail questions relating to lhernlcrprClalio)) of the
provisions of these rules and the enders made thereunder
~b0.11 be rercrri~J to the Speaker, whose decision thereon

s'hall be final:

Provided that in the case of rules made or or ders issued
by the Speaker after consultation with the Finance Depart-
ment, interpretation thereof shall be decided by
:)peaker after.consultation with the Finance Department.

22. Save as otherwise expressly provided in these rules,
all rules and orders corresponding to the provisions of
t hcsc rules and in force immediately before the commence-

ment of these rules shall cease to apply:

Provided that any order made 01' action taken under the
niles and orders so ceasing to npp.ly shall be deemed to h:.lvC

h':en made or taken under the corre';puntiing provisiol1fi or
these rules.

-;;-~-
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SCHEDULE

(Vide Rule 2 (e) and (fl

51. Scale of pay Remarks.
No.

Designation of No. of
post post

"."- 43

POSTS IN CL'\SS I

j. Secretary Rs. 62S-45-850-EB-50-11S0·
EB-50-1350j- plus spl.
pay r(,;. 100(- p. m.

POSTS IN CLASS U

5

2. Under Secretary 2 Rs, 32S.·30-475-35-545-EB- One of the posts
35--825-EB-35-1,OOO/- would be adjus-
plus spl, pay Rs. 100/-

3. :3edion Officer Rs. 5{}Q-25·550- 30- 700/-

POSTS IN CLASS HI

2 Re.225-1O<H5-EB-IO-32.5-
15-475/- plus Spl. pay
Rs. GO/- p, m.

5. U. D. Assistant g Rs. 225·1O-3i5-EB-l(}'325-
15-475/-

6. P. A. to Speaker Rs. 300-20-400-25.450/-

7. Personal Assistant 6 Rs. 2UO-[o-400/- plus SpL
pay of Hfl; 20/' P, rn,

ted against the
existing post
Adrninistra tivt

would be aboli-
shed V/.C, f.
1. 6. 72 (1'1"·))vide
No. F. l(3)PA/72
.datl~d 23. 5. 72,



s. Reporter
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9. Stenographer 2 Rs. 200-10-400/_
10. L. D. Assistant 6 .Ril. 1SO-5~195-E 8-5-250/-
Ii. Typist G Rs. 125-3-140-4-1 56-EB-4-200/-
12. Librarian Rs. 275- 15-350-20-399.88_30-

550-E8-20-650/_
lJ. Operator 2 Ra. 125· 3-140-4-156-E8_4_

200/-
14. Manager, M. L. A's Rs.225-IO-315·EB-IO_325_

Hostel 15-475/-
15. Care Taker Rs. 225-1O-315-8B· 10-325-

15-475/-
16. Driver 2 Rs, 100-3-1364- J 40/.

POSTS IN CLASS IV

17.. Jarnadar R. 65-1-85/-
18. PCOD J5 Rs, 60-~-65-1-75!-
19. Cook-cum-

Attendant

20. Dultry

21. Chowkider

Rs. 65- I-85/- .

Rs. 65· HiS/-

2 Rs. 6{)..~-65-1.75/-

3 Rs. 60-!·65-I~75/-

Rs. 65·1-85/-
Rs. 100-3-136-4-140/-

22. Sweeper

fv1a lc

24, Gestetrier Operator

Including the
existing 3 , i Its
of Reporter ill

the scale of Rs.
200,400/- plus
spl.pay of Rs. 20/-
upgraded to the
scale of Rs, 350-
25-575/- vide No.
F. 1(3)-PA/72
d ated 23. 5. n.

By order of tho Governor,

A. DUTTA
Secretary,

(;ovcrnrncnt or Tripuru.

-- - - ------ ::--:>--~.-
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PART !--()I'ders & Notifications by the Govc rnmc n t ofTripura , tile

High Court, Government Treasury, etc.
Government of Tripura

Pn r lia urcntury AITairs Derartmcnt.
0<0, F. 1(3:·[>;\/72. Dated, ,\gnrtal;l, the I st July. 1972.

CORR1GENDA,
In tile Tr ipu ra Lcgis lut ive Assernb ly Secretariat \ Rccru itrucn t and crin d i-

tions 01 service) Rules, 1972, is:-iued under the Par linmcntarv Alluir s Depart-
ment notification No. F. HJi-PI\!72 (l1), dated the 27th Mu y, 1972 and
published in the Tr ip ur a Gazette, Extraordinary issue, dated the 12th June, -c"

1972·--

'.1) illfUlc2,
(i) for "R.illes", read "rules" ~

(ii) in the marginal note, for "Dclinition", read c' Definitions":
jij! ill clause (h), for "Deputation'" read " deputation" ;

(2) in rul e 3, in the marginal note, for "Separate and Indipendent
Secrctar iatc" , read Separate and independent Secretariat";

(3) in rule 4, in the marginal note, for Strength and Coposiiiou of the
Secretariat", read -'St re ngt h and composition of the Secretariat";

(4i in rule 5,--
\I) in sub-rule (L), for ;'Class", read "class' ;
(iii in the marginal note, for H0.'lcth·odr; of Recruitment", read

"Methods of recruitment";

(5) in rulefi- in tbe marginal note, tor "Qualification for Recruitment",
r ead "Qualitication for recruitment";'

(()I ill rule 9,~-
(i) in sub-rule (2), in line I, for "sub-section (J i", read .< sub-

rule";

I ii in the Explant ion, in line L for "section". read "rule";

12....
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(7) in rule Il,-
(a) 0) in clause i), for "Censure", reaa"censurt";

Oil in claue ii), for "Withholding", read "withholding";
in clause iii), for "Rccovery",read "recovery" ;
in clause iv), for "Reduction", read "reduction";
in clause v i, for "Compulsory retirement" .read "compulsory retire-
ment" ; .
in clause vi), for "-gcmoval", read .."removal";
in clause vii), for ,< Dismissal", read "dismissal":

in the ExplanatioD,-
in clause i), for "WitrlI16fding". rcad-'withho!ding'" :
in clause ii), for "Stoppage", read "stoppage" ;
in clause iii), for "Non-promotion':, read "non-promotion" ;
in clause j.:i, for "Reversion", read "reversion" ;

in clause vJ. for" Reversion'" read" reversion' ;
in clau,e vi), for "Rerla?emenC> ..rcad,~'replacemcnt":
in clause vii), for "Compulsory retirement", reu d "compulsofY
rct ircmc nt" ;
in clause viii i, for "Termination of the services" read '-termination
of the services"

iii)
iv)

v)

Vi)

vil:
b)
i)
ii)
iii)
iv)

V)

vi)
vii)

Villi

g ill

i)
ii)

rule 12,-
in lines I and 2, for "conslit"ution",> read "Constitution"
in line 3, for "section II", read."rule 11"";

9) in rule 15;-
i. in sub-rule (1), for "sectfoll I I ", rca d .:'ruIe 11" ;
ii) in sub-rule (2),. in the Proviso, for "this section", read "this rule" ;

to) in rule 20, in the margina!'.rlOte. for "Residuary Powers". read "Resi-
duary powers" ;

11) in rule 22, in the marginal note, for <'Repeal and Saving", read
"Repeal and saving" :

12) in thellcading of the Sch~'dtile. for "(Vide Rule 2 (e) and (1")", read
"L Vide rule 2 I,c) and (OJ"·

A. Bh~lttacharjee
Under Secreta r y toille

Government or Tripura.

_ ..' -----------
Printed at the Tripura Government Press, Agartala.
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PART--I-- Orders and Notifications by the Government of Tripura.,,<.~t:z+"',>"
The High Court, Government Treasury etc. ,?C "t;'··

TRIPURA LEGISLATIVE ASSEMBLY
SECRETARIAT

NHV CAPITAL COMPLEX,
AGARTALA, TRIPURA, PIN-799010

Fax No.-0381-241-4095
E-mail: vidhansabhatripura@rediffmai1.com

vidhansabhatripura@gmail.com

TRIPURA GAZETTE
Published by Authority

EXTRAORDINARY ISSUE

No.F.1(2712-LA/SO-I Dated, Agartala, the 12th Julv, 2019.

NOTIFICATION
In exercise of the power conferred by rule 5 and 6 of Tripura Legislative

Assembly Secretariat (Recruitment and Conditions of Service) Rules, 1972, the Hon'ble
Speaker has been pleased to make the following amendments to the existing Recruitment
Rules in force in the Tripura Legislative Assembly.

This notification shall come into force from the date of it's publication in the
official gazette.

AIVIENDMENTS

1. In schedule to the "Recruitment Rules for the post of PRIVATE SECRETARY,
in SI. no.-l, for the words PIUVATE SECRETARY (Higher Selection Grade
Stenographer) the words PRIVATE SECRETARY (PS-III) Shall be substituted.

2 In schedule to the "Recruitment Rules for the post of AS~'TT.PRIVATE
SECRETARY"in 81. no.vl , for the words ASSTT.l'RIV ATE SECRETARY the words
ASSTT. PRIVATE SECRETARY (PS-IV) shall be substituted.

3. In schedule to the "~\Ccruitment Rules for the post of PERSONAL
ASSISTANT"in 51. no.vl , fOrthew6rds PERSONAL ASSISTANT the words
PERSONAL ASSISTANT (PA-I)phall be substituted.

4. In schedule to the "Recruitment Rules Ior the post of STENOGRAPHER"in
S1. no.v l , the word STENOGRAPHER shall be substituted by the words
STENOGRAPHER (PA-II).

By order of Speaker

~L,q:-rz.
Secretary

Tripura Legislative Assemblv.
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